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CENTRAL ADMIMISTRATIVE TRIBUHAL .
PRIMNCIPAL BENCH: MEW DELHI
Df HOLT03/ER ; DATE OF DECISION: 13.09.1993.

SHREI S.H, SOGBANT R OTHERS

PMION OF INDIR THROUGH ThE
DENTREL PROVIDENT FUND
CONRISESIONER, ROAYVUR BHIWON,

WEW DELHI & GHOTHER « « RESFONDENTS

CORAM:-  THE HOW BLE ®R. I.K. RAGGOTRA, WEWBER (A)
THE HOH'BLE ®R. B.S. HEGDE, MEMBER (I

FOR THE PETITIONERS HOKE .

FOR THE RESPOMDENTS NOMNE .

{HTRE Bx? R, I.H., RASGOTRO:

Maithar the petifionsr non his counsel is  prasant,

It i5 also  evident From the ordershests datad 24.7.19B0  and
{ . % - . -

21.4.19892 Lthat neither the patitionse nor his  counsal havs

asen pursuing thes matiser,

7 The petitionsr Shri 8.8, Sogani alongwith 38 othars

warking 35 Haad Clerk/Upper Bivision flarks in the office aof
Ragional Provident Fund Commissionar, Dalhi have prayed $ar

the relisf thai their senioriiy should he fiwed in accords

with ths decision of the Hon'bla Supramns  Cour 3L
No. 727487 - Resionzl Providant Furd Commizsionsr w5,

sade & Lii s ad Bl i
Mohindar Humar 0 Dthers decidad on 11.8,.1987 and the dacision

of tha LChandigarh Bench of the Tribusal in Hohinder Homsr's

{suprad casae. identical watters had come up  For  decision




/
hafors tha Full Bench of the Tribunal in YA-43/87 (217278

and 5 othar 08s dacided on 5.2.1993. The Tribuﬂal'bad héld
| . that ths persons prowniad by bhoth the mﬁggg of  sromotion,
i.=., throush the daparimental compatitive axaminabion aad on
the basiz of © seniority-cum~fitnaess, their inter-se-seniority
shall ba detsrmined on  the basis of totsl langth of servica

[ * ’ .
e reckoned from the afiual date of thair promotion

=

which wil

in sceordance  with the relavant rules, The promodisn wada by

it way of ad hoo  or stop-gsp arrangsment dus bo adeinistrative
)
emiseniiéﬁ snd not in sccordance with rules cannot oount  for
saniority., T4 was Further hald that tha rota guots principisz
af msnioridy is not spplicsbls for datarmining the ssnioridy
£ ihe cadre of URDs and further that the order of the Suprams
fourd in Eobhindser {zmas 5 CRGS conshituies a  hinding
© .Precedgﬂt.
\3.' ©oin wisw of the sbove decision 544£he Fui} Banch the
‘\ patitionars herein ars ent'}"tled 4o refixation of ssnisrity in

accordance  with the principles laid down in  TR-432/87  (CWP

172783 =i, - Bhri Gshok Eahiz & Others vs. Regional

3

Provident Fund Commissionsr & Oihers decidad on S.2.19938.

4. The 0.8. is disposed of as abova. He coEhs.

u

(8,8, HEGDE) ' : (1.4, RASGOT
RENBER (D : REWEER (4}

Ban.




